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have been felled for the stables of the army
under authority from the Ministry of Defence;

(b) if so, what e the details thereof;,

(c) whether the

authenticity of jthe
letter of the

(d) if so, what are th, details thereof; and

(e) if not, what action has been taken
against those who are responsible for illegally
felling the trees.

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) Th, State
Government of Uttar Pradesh have informed that
there is no news item regarding felling of trees
worth Rs. 60 crores at j Tihar in Hardoi District
in the Luck-now edition of Navbharat Times
dated 2nd March, 1992. However, a news item
regarding felling of 60 lakhs trees at Kurseth in
Hardoj district has appeared in Lucknow edition
of Navbharat Times dated the 3rd March, 1992.

(b) On the basis of felling permit issued
under the U.P. Trees Protection Act 1976, the
Army Service Corps have felled 24 shisham
trees on farmers land.

(¢) Yes, Sir.

(d) Ministry of Defence had asked for
issue of permit of 300 trees of Shisham, 10
Neem and Cular in Hardoi District of Uttar
Pradesh.

(e) Does not arise.
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Defence Ministry was examined;.
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Bifurcation of National Wasteland
Development Board

2875. SHRI RAM GOPAL YADAV: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether it is a fact that proposal to
transfer the  National Waste Land
Development Board from the Environment
and Forests Ministry to
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the Rural Development Ministry has attracted
sharp criticism from environmentalists;

(b) whether it is also a fact that
the Prime Minister has received a
letter from the environmentalists
urging reconsideration of the propos
ed bifurcation and suggestion restruc
turing of the NWDB and reorienta
tion of its activities while respecting
its  linkage with forestry and envi
ronment; and

(¢) if so, what is the decision/re

action of Government in this regard?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRONMENT

AND  FORESTS (SHRI KA-
MAL NATH)- (a) to (c)
Some environmentalists addre-

ssed a letter to the Prime Minister suggesting
that it was desirable to retain th, National
Wastelands Development Board in the
Ministry of Environment & Forests. The issue
raised in the letter has been considered and it
has been decided not to change th, decision to
transfer the National Wastelands
Development Board from the Ministry of
Environment and Forests to the Ministry of
Rural Development.

Ridge Facing Extinction

2876. SHRI KRISHNA KUMAR BIRLA:
Will the Minister of ENVIRONMENT AND
FORESTS be Pleased to state:

(a) whether Government's atten
tion has been drawn to th, news item
captioned 'Ridge is racing extinction'
which  appeared in the Hindustan
Times dated 13th July, 1992;

(b) whether it is a fact that Government's
plans ty spruce up hectares °f forest land are
not succeeding and a large number of trees
are diminishing; and

(c) if so, th. steps Government have
taken to save the Aravalj ridge from
extinction?

[5 AUG. 1992]

to Questions 50

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH). Yes, Sir.

(b) Large scale degradation of Delhi
Ridge forest area has taken place due to
enchoachments, diversion for non-forest
purposes and felling of trees.

(¢c) The entire Delhi Ridge forest area is
proposed to be put under the administrative
control of single agency preferably the Forest
Department of the Delhi Administration to
area.
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